<IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

O.A. No. 496 of 1989

ToACNEx

DATE OF DECISION g 41,1092

—Shri Khusilal Keta & Orse Petitioner
Shri R.K. Mishra Advocate for the Petitioner(s)
Versus
_Union of India & Crs. Respondent
Shri N.S. Shevde Advocate for the Respondent(s)

CORAM :

The Hon’ble Mr. g.c. Bhatt : Member (J)

The Hon’ble Mr.

1. Whether Reporters of local papers may be allowed to see the Judgement v

2. To be referred to the Reporter or not ! x

3. Whether their Lordships wish to see the fair copy of the Judgement ? >

4. Whether it needs to be circulated to other Benches of the Tribunal ? >




1. Khusilal Keta

2. Narottam Jiblu

3. Dutia Murali

4, Gaurav Biswanath
5. Babu Lal Duria

6. Bishnu Maina

7. Karna Lobo

8. Chekra Kamar

9. Keshgba Ramrghunath
10. Shakarnand Jani
11. Nathu Dhanesaro
12. Sansara Madhava
13. Lakhan Rutu

14. Ulasa Bhagwath

15. Vaidi Dharmu

16. Harabati Chakra
17. Maukta Kishan

18. Gaitri Dhaneswar
19. Champa Manjit

20. Sumati Kiso

21. Akura Sundar Sahai
22, Shyam Kumar Aneshwar
23. Lal Mohan Gansiram
24. Prabha Kalindru
25. Aneshwar Dhan Singh
26 . Ghanav Ugare

27. Gokul Gopal

28. Alrekh Diraju

29. Rajendra Kumar

30. Durga Alekhram

31, Jay Surdhan

32. Saémani Madhu

33. Padumati Manhar
34, Sumitra

35. Mungta Bono

36. Tiraso

37. Supara Kadul

38. Revti Bhakt

39. Champa Kailash

40. Lalita

41, Vimla

42. Savita Balaji

43, Urmila Chamara

44, Girdhari Ar jun

45, Suresh Mangal

46. Gopal Budhan

47. Rama Shankar Parveshrai
48. Shambu Prasad Arjun
49 . Makran Banmali

80. Rupaben Dhoba

51. Ulav Atmaram

52. Pano Ar jun

53. Sushila Arjun

5S4, Vimla Kobi

55. Linebati Arjun pe—

Gangmen, CPWI, Western Railway,
Bharuch,

C/o. H.J. Gupta, Sant Kabir Nagar,
aAkota, Nr.Rly Line, Baroda.

(Advocate: Mr.R.K. Mishra)

Versus.

1) The Union of India, through
Divisional Railway Manager,

Western Railway,Baroda.

Applicants.



2. ©Sr., Divisional Engineer-I,
Western Railway,
Pratapnagar,

Baroda.

8. Chief Public Works Inspector (CFWI)
Vestern Railway,
Bharuch.

(Advocate : Shri N.S. Shevde)

OC.A. No.4926 of 1¢89

Date :.6.4,1992,.

Per : Hon'ble Shri R.C. Bhatt : Member (J)

Ao

None is present for the applicantg. Shri N.S. Shevde,
learned advocaée of the respondents is present. This
application is filed by 55 applicants Seeking relief that
the action of respondent in transferring the applicant
from Bhavnagar to Maliya Miana or elsewhere is violative
of service condition as provided in para 2501 of the
Railway Establishrment Mannual, and hence the transfer

M
orders be quashed and set aside. Awmorder was passed
by this Bench on 22.11.1989 by which the respondents were
asked to maintain 'Status Quo' which continues tikl today.:
The respondents have filed reply contending that the

s

applicants have not produced any orderSwhich are sought
tc be impugned and they are not entitled to any relief.

The respondents have also not produced any writtent order

of transfer tc the applicants.

voo d/=
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2. As none is present for the applicants’ it is
becessary tp consider the averments made in the appli-
cation of the applicants and the documents produced by
ther. It is the case of the applicants that they had

filed Special Civil Application No. 4023 of 1989 before

— @_\ \: Y\i""-((-\
the High Court of Gujarat for order that they should not
L

[;?gnsfered from the present place where they are working
and notice was issued by the High Court of Gujarat, pro-
duced at annexure A/1. Thereafter/the application was
admitted after hearing the parties and the interim relief
was continued. Ultimately the applicants approached this
Tribunal. It is the c@se of the applicants that they are
Casual Labourers and that the transfer is not the service
condition as per para 2501 of Railway Establishrent
Mannual, and hence, the respondents have no leagl right
to transfer the applicants. Learned advocate for the
respondents submitted that though the respondents have
not produced the order under challenge, according to him

/p

it was deployrnent order offering work to the applicants
MN—
at Maliya Miyanargbut, due to the order of 'Status Quo'
by this Tribunal’the respondents have not implemented
that order and the respondents will not tmplement that
order. In view of this statement before the Tribunal,
by learned advccate for the respondents the following
order is passed:-

In view of the statement of learned

00-6/'-
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advocate for the respondents,Mr. N.S.Shevde,

that the respondents shall not implement the

order of depl?XTent of applicants “tc Maliya
e

Miyana, referred in their reply, the applicaticn

p
doed not survive any more. This application is
disposed of without any further order on the
basis that the respondents will not implement
the order of deployrent referred to in their
reply. The application is disposed of with the
observation that in case the respondents want
to transfer or deploy the applicants elsewhere
from the Station where they are working at pre-

sent, it would be open toc the applicants to

move this Tribunal. No crder as to costs.

T RAA

(R.Ce Bhatt)
Member (J)

*Anie.
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CENTRAL ADMINISTRATIVE TRIBUNAL
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Uriginal Petition No.3
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Miscellaneous Petition No, ~ of — .
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Versus.,
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Shri Petitioneris).

A

\uwa\nh > Respondent(s).
[b)

e

This application has been submitted to the

A K Nuishag

under Section 19 of the Administrative Tribunal Act,
to the

points mentioned in the check list in the light of

Tribunal by Shri

1985, It has becn scrutinised with reference

the provisions contained in the Administrative Tribunals
Act,
(Procedure) Rules, 1985.

1985 and Central Administrative Tribunals

The application has been found in order and

may be gisen to concerned for fixation of date.

1.
. ; R A R S ;
The application is®not been found in order for
the se@me reasons indicated in the check list. The
applicant may be adsised to rectify the same within

21 days/Draft letter is placed below for signature.
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ANNEXURE~I.

AHMEDASAD BLINCH

JTRAL ADMINISTRATIVE TRIBUNAL -
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“RESPONDENT

: ,
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BE BXAMINED

B e

BNDORSEMS
RESULT L@
EXAMINATION.

ENT AS

T

Is the application competent ?
(A) Is the application in
the prescribed.form?
(B) Is +hc g&coplication. in
aper book form 7

&y prescribed number
ete. sets of the
Pplicaticn been flled z
Is the application in time 2
If not, by how ma iny days is
it beyond time 2

Has suificient cause for not
making the apnlication in
time stated 2 '

Has the document of authorlsatlon/
Vakalat Nama becn filed.

Is the apprlication accompained by
BD o/ TiP0s £or R5.50/-.2 Number bf
G,JU/L P.0O. to be recorded,

Has the copy/copies of the order(s)
agaimet which the application is
made, been f£iled 7

la) Have the copies of the documents
relied upon by the applicant and

mentioned in the application
begn "Filed- 72

(b) Have the documents referred to
in (u) above duly attested and
numbered accordingly ?

docduments referred to
ve neatly typed in
P

Has tne index'of_documento has been
filed and has the pagd ing been done
Broperly 2 ;
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URGENT NOTE | /aweus

To .

The Registrar
-khghwmarat
Ahmedabad. C AT

Sir, 0 Q
Subject :

Be pleased to direct the office to place the matter above mentioned

4 Pe
before the Court for admission on @\ r H" 952] as | want to obtain stay

{ in junction/bail order. | personally undertake to remove all the office

objections Including Court fee stamp M V\,\/q Ca \CMPﬂU(I\

Mo Aot u%w vu# s O S -1 S

Thanking you,
)

% Tne W IV US o G- SN VR VYU [ s SN
D\)\'\/Ahmedabad zsy ours faithfully, %’ﬂ

\/v\ ‘iﬂb (ot ('\@\/xc Doen CarontL o,

(. <<7> W\/\_ @ﬂﬁ,\‘(\ \z/ C*)%J; \f (h\

ate Ze- L}rﬁ ocate for the (Petitioner)
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ORIGINAL APPLICALIOL NU,. 4 96‘ OF 1989,

Khusilal Keta & Ors. ... Applicants.
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; Western Rly .o« Respondents

Annex Particulars Payes
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53 . - ( R.K.Mishra )
Advoca
for the applicants
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Details of Application :

T
o
s

i) Wames of

applicants

ii) wvesignation & ofiice-

in-which employed :
1ii) Office address )

iv) Address for

ae

service of all

articulars of the

i) Name and/or desigy-:

nation of the

respondents.

ii) Ofiice address of

)
-
~
gl
A
r
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IR S

l. Particulars of the aApglicants

lancmen
Fangmen

T ™ A Eiail
CEWIL,wWR, 3haruch.

AS above.

All ¢/o H.J.Gupta,

-

2anNt KablXr nagar,

}—J.
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r

Akota, Nr.Rlv L
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Oral orders communi-
caeted Dy respo

1IC.4 herein.

the apglicants have
been orally communi-
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to Maliya Mimna during the pendency and. final

ion 1i0.561/1288
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and OA/562/88, wherein, orders of transiers :
' £
have been stayed by tihis {Hon'ble Tribunal.

#hen this oral order was not complied, the
applicants were not given the work, constrained
of which they had to approach the Hon'ble High

e

Court of Gujarat at Ahmedabad oy way of 3Spl.

Hh
}__.\
O
O
.

Civil Zpplication No. 4023 o:

4. . 'The applicants declare that subject

L

matter of this application f£alls within the

jurisdiction of this Hon'ole Yribunal.

S It is declared that this Hon'ole
Tribunal has the jurisdiction prescrioed

undéer Section 21 of the Administratcive

i) Before stating the facts, it is -~

e . s I - Sy ey A N T O
;CQ)CCLLullY suomiceed tiact tihe

L

applicants hersin nhave approached the Hon'ble ‘ .

Fo : “

.Gujarat High Court oy way of Spl. Civil Appli- i

#shere they are working and furtner that they *

should e given the work amdd be not disturbed

in performance of their duties. The Division

Bench of the Hn'ble Hign Court has been pleased

=
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2t the notice stage to pass the orduer, a Ccopy

=

whereof is annexed hereto and marked as Annex-"&A1'

tion has filea the reply. On nearing ooth the
sides, the Division Bench of the Hon'ble High

Q

Court nas peen pleased to admit the said petition

oy yranting the interim relief to continue till

further orcers. The app. approacn tne

h Court necause at the relevant time

this Hon'ble Tribunal oecause of the controversy

of jurisciction with

has not been pleased to entertain the petition

)]

for the reasons that the controversy was to e

resolved by the main bench at selnl comprised of

3 judges. Zeverall such petiticns were admitted

by the Hon'ble High Court ana the Hon'ble Court

nis Hon'ble Tribunal has the exclusive jurisdic-

recuest of extending the interim relief for six

of 1989 for extension of time to approaci tnis

on'ble TribUnal. The order of the Hon'ble digh

Coram - Hon'ple kMr.Justice

—

Court dat

ustice i.s.Patel) has

Cy

RJAl.lizhta and Hon'vple L.r.

i

iranted earlier

s
=

been plcased to extend the reliet

(
{

£ill 24.11.1989. A copy of the said judgement

is annexed hereto and narked as Annezure-'A2'.
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applicants from Sr.No. 1 to 43 have approached

this Hon'ble Tribunal by way of 04/561/88 and

B

Pl

remaining ones have approached by Way o}
and the Djivision Bench comprised of their
Lo:dshi;s Hon'ble Mr.Justice P.H.Trivedi and
Hon'qle Mr.Jugtice P.M,00shi' to pass the orders

on €.1.1988 granting the ad~interim relief in

terms of maintaining the status-guo. Hov
the said status-guo order was construed in

=t g o o~ —r <7 - o~ ~ s o Tty . 3
salrierent: way by the respondent railway admini-

were paid their salaries regularls

disturobance of anv

~ =+ . e R A = - RRSER by 'y A Ty o b =% o Tats S0 S PR A
cated Oy the responaent WO.a. THACHEASY  [1aVe o

oplicants had filed the

contempt of court proceedings, wnich are pending

-~

beforeithis Hon'ble Mribunal. ‘But, for the

reasons of controversy with regard to jurisdiction
this Hon'ble Tribunal could not take up the

N
contempt of court proceedings. However, since

other side that they have again passed the orders,

iys from 25.5.1989 and they

present, however,




iii) It is

at Bnarucn and
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sondent, who are kept in emplo

are
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cihie arXre
oectfully suomitted the
the services the

S e P oy e N =
.n the contractors

dninis-

reparecd seniority-list for
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further suonltted

condition

sporadic or extends

over short periods. Labour of !



E8uy Al

not liable to transfer, and the condi-
applicable to permanent and tempo-

{
P g 5

FaT Y statf @opot apply  todsuch fliebour v

is not service condition, the

Since the
employee whose names are given in the cause title
cannot be transferred to elsewnere than the local

olace wherein they are rendering their services A

¥

andarscievido) 80 that will
the aforesaid provisions of law and it will be
violative of Section 9A of the Industrial Disputes
Act, 1947. Not preparing the seniority list

the obligue motive of

picking up the casual labourers and shunting them

out from one place to another and when sent to

vack from the posted places to the original place

-

on the ground that they do not have the work to

pase on like this such

provide. Months and ye

workers because of such practices dre kept out of.

employment. This is done by nct preparing the
seniority list which otherwise cannot be done ¥ S

o

because the action would be a glaring example {

4 sqbwitteg
that the junior persons are kept in the employ-
ment with the PWI (BG) WR; Jharuch, and are
the recruits of 1985 and, afterwards, who are

junior to the applicants whose names are given

Q
o e oo




‘ in th=z cause title is violative of Articles 14
and 1é of the Constitution this peing the pick and

thoose practice, which the law does not permit.

It is further submitted that there is a joo of the

authorities

4 2 5 o Ty s e . S Al s e e S, PR Y L s o i heoy
to keep the trains running on the tracks, tracks

to e reoalraed, stones*are to ne laid

5 i

on tracks, fish plates to be Kept intact, tracks

are to e replaced

. , and such other work, which is a continuocus orocess

in order to run the trains on tracks smoothly. SO

.

there can2ot pne the ~round that there is no work

at the owressnt place of work. It is worthwhile to

< \ L

oring to the notics of tnis Hon'ble Trinunal that

! s o 2 B pumomaaBaa conay anmssen oo Y Iy ™, e S
thousands of workers are emploved througn th
e ol

o

"
W

contractors by the R1ly administraticon througn wnom

=

the work is being caken, which is against the

provisions of law because -the workers havée put up
long vears of scervices a are reyulred to be

another so that they should not Jet seniority at

one particular place and thereafter get tne

~ »
benefit of jetting screened and permanant adsoro-
tion in the R1ly administretion. This application

1. >3 T .~ i = T T N o~ B T V7 - =T
that IErs XRIERMEXEER the controversy with

¢ .

regard to jurisdiction

now neen resolved by

Cxl, Delhi.
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S Applicants have exhausted of all remedies

A

available to them.

2 v Hrew dle
jo . W%gth hff r_»~e$v C‘ Aﬁ?&NL&f?V 'Q

14. Particulars of the Postal Order in

(3]

respect of the Application fee :

i) _ No(s). and amount
)

ii) Name of i

S
Post Office

iii) Date of issue of
IFPC
iv) Post Office at

which payable

e
._

Details of Index

(

. 60
L ks
: ‘CA,V”L’ (ML

: 22§1‘\(54

An index ih duplicate containing the

details of the documents

(annexures) is als

attached to:'this application.

A3 List of enclosures -

All the enclosures mentioned in the

Iindex are enclosed -

+ Ahmedabad

:530.11.1989
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Q
© Q
0}

Qs

ishra

Advocate

for the applicants
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VERIFICATION

the aggﬂ%c:ant oéﬂ\f herein, do hereby verify

4 4
that what is‘contained in the application from
N\
paragraph 1 to 13 are tr ue to my personal
knowledge and that I have not suppressed any

material facts.

1 ,
Verified today, this &SD_“\ “day of

November, 19889,

m

A SH
DEPONEZNT .
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Filad by Mr.. R
Lea\':ned R Gucrate  for Fenhioners
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IN THE CENTFAL‘ADMITISTFAIIVE TPIBUNAL AT AHMEDABAD

C. A, NO. 496 CF 1929

Khushilal Keta & Ors.,.. ess Applicants,

V/s

¥rder: R IRAS RS RYEXYIY
Divisional Railway Manzger,
Western Failway, Baroda & Ors....... Respondents

WRITTEN SEATEMENT ON
BEHALF OF RESPONDENT
NOelel—; A D

The respondent No,1 humbly begé to file
wriften st&fement to the appiiration as unders -
1. That the present apprlication filed by more
than one aprlicant is not maintainable at law and
under the rules, It is submitted‘that the
aprplicants have not obtained pefhiSSion to file
this common application as reguired by ruie 4 of
the Central Administra tive Tribunal (Procedure)Fules,
1987 andbno permission has been bbt}ined by the
aﬁblicants. Hehce, ﬁhe present application is
liable to be dismissed on this cround zlone.
2% The present application is liable to be

¥

dismissed for want of necessary and proper parties,




g 2 %
The applicants have not joined the Union of India as a
party respondent in the present application and as such

the present application is bad in law and deserves to

be dismissed,
3% Contents of para 1 need no reply.
4, FPegarding para 2, it is submitted that the
applicants have joined Divisional Railway Manacger,
Western Pailway, Pratapnagar, Baroda as respondent
No.l as well ae-Respondent No.3 in the cause title.
It is submitted that there is no authority as Chief
Public Works Inspector(CPWISZ;ﬁeéterﬁ Eaiiway,Broach,
= TN S
who’i& shown’ as- respondent No.4 in the cause title,
The authority under whom the applicants were working
is Chief Permanent Way Inspector (CP’.ITJI) (PERS),
Western §§i;way, Broach and not under the Chief

=

Public Works Inspector, Western Railway, Broach.

]

5. _ggafding para 3 of the application, it is
submitted ﬁhat>tbe_app1icants have not p;oduoed any
orders against which the present application has

been file@ by thep._ It is denied that the applicants
were o;a}ly_informed by the respondent No.4 to report
for dpty'on transfer to MaliyarMiyana during the
pendency of 0.A.N0.561/88 and 562/88 wherein orders

of transfer were stayed by this Hon'ble Tribunal. It

A

is denied that when the said oral order was not

complied with the applicants were not given the work

and they were constrained to approach the Hon'ble




te

$ 3 s
High Court of Gujszrat by way of Special Civil
Application No.4023 of 1989, It is not_disputed
at the time of £iling the 0.A.50.496/89, OC.A.Nos.
561/88 & 562/88 were pending and intefim orders were
passed by the Hon'kble Tribunal in the said matters.
The epplicants have not produced.the,copies_of
interim orders passed in the said applications along
with the present application. The respondents rely
on the said orders as angd when produced. It is xwx

stated
Sispuked/that Pasfichim Railway Karmachari Parished

through its Joint Secretary Harishanker J.Cupta &
Another had filed Special Civil Applicatioq No.4023/89
in the Hon'bkle Hioch Court of Cujarat.

6. Contents of paras 4 & 5 need no reply,

7. Regardino para 6(i), the respondents rely on
the orders passed by the Hon'ble High Cou{t in
Special Civil 2Application No.4023/89 and M.C.A.
No.1043/89 in S.C.A.N0,4023/89. The said writ
petition S.C.A.N0.4023/89 has been dismissed by the
Hon'ble High Court as stated by the applicants on
the oround of jurisdiction.

8. Regarding para 6(ii), the respondents rely on
the interim order pascsed by this Hon'ble Tribunal
in C.A.NO.561/88 & 562/88. The applicants'

averments 'with regard to other interim applications
i .

& v

in the s2id twe O.As.Nos.561/28/562/88 are not

relevant for the purpese of the present applicetion.
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It is submitted that inferim orders passed ‘in the
said two’Originai Applféatiohs were *honoured 2nd
ifplemented by thé Rdilway Administration. It is

< : May .
denied that during the month of/1989 the present
"applicanté were not given the work and were orally
communicated by the respondent No.4 that they have
to go on transfeg to Maliya'Miyana. It is denied
that whereupon the préseht applicants said that
there is stay of this Hon'ble Tribunal and therefore
autﬁofityrcannot pass orders., It is submitted that
the Contempt Applicationé filed by the applicants
in O.A.NO.561/88 & 562/88 have since been disposed
of. ‘It is sdbmitfed that the said two Contempt
Applicétions are dismissed by the Hon'ble Tribunal
and Notice issued on the‘respondents has been dis-
charéed. The responéents'rely on the said crders
in contempt matters as and when produced. It'is
denied that the betause of’ fresh orders passed-by
the respohdeﬁts'thé ap?licants were not inz a
position £o cget the work for about 45 days from
25.5.89 and as such they remsined without salary.
HowéVér, it ie submitted that the applicants. -
admitt thaflfhey are provided with work at the
time éf filiné the appIicétion and theywere being
paid their salaries. ‘It!is submitted that the

applicants gever communicated any oral orders
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£imilar work as alleged, .It is denled that the

e £ Bavnds Asani
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contractors. The railway has a richt to award
contracts for any work and the applicants cannot

AnaRA1
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force the railway administ{atign tovcpntinue the
applicants at Broach., It is submitted that the Unit
of CPWI(PRS), Broach, is a work-charged posts Unit
and is reguired to be closed @own on comple?ion of
work for which ;t is cregted. However, it is
submitted that in view of interim orders obtained
by the applicants casual labours,thgisa;d Unit was

required to be continued. The said Unit of

-

_respondent No.4 has over-lived its existance without

any remunerative results. It is Fubmitggd that
the Divisionwise seniority list of Project Casual
Labours has been prepared and notified by the
Baroda Division long back., It is subqitted that
the seniority lis# of Open Line & Froject Casual
Labours are different., The railway administration
conducts screening of casual labours as per rules
= )Y
for the assessed vacancies. .The project casual:
labours are also called for screening as per rules
according to the@r turns. The originating_
Division of the projec# casual labours has to
cscreenixryg them for absorption.
10. - Contents of para 6(iv) are. not true and
are denied. It is denied that transfer is not a
condition of serwvice of casual workers as per
the provicsion of thg law provi?ed under Chapter XXV

of Indian Railway Establishment Manual. The

respondents rely on true-and proper interpretation
a
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of para 2501(a) of IREM, which defines casual labour.

The applicants are not governéd by the said defindtion

of casual labour since they have acquired temporary

status. It is submitted that casual labours with
tempofafﬁz Status are transferrsble, The casual labours
withrtemporary staﬁus enjoy befter'rights and have
more ﬁriviiages than mere casuval labours, who are

without temporary cstatus.’ The casual labours with

temporary status are entitled to scale rate of pay,

inéreﬁent, ieave, medical, passes, etc., and the
benefits of Discipline & appesl Rules. the daily-
rated casual labours are not entitled to any of
those benefits & ﬁriviléges. It is denied that

the transfei of casuél labours with temporary
sfatﬁs Would violaﬁe section 9A of the Industrial
Diéputes Act, 19847; It is denied that Division=-
wiée seﬁiérify l1ist is *not prepared with an oblique
motive to piék.up the casual labours and shunt them
from g% one plaée ®R8 to’ gnother, It is denied
that the applicants casual labours are kept out

of employment by shhnting them from one place to
another. It is submitted that the seniority list
has nothing to do with depioymenf/shifting from

one place to ahothef due to completion of work or
reduction of work."Normally, entire géng is deployed/
shifted ffoh one place to another. There is no

arbitraryness in deploying/shifting caswal labours

‘,"
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from Broacﬁ to Maliya Miyena when the work at
Broach is completed.

13, ~C.or'-lt':ents. of ?ara’6(v) are‘not fully
true and are not admitted.‘ It is éubmitted that
the Units of Permenent Wey Inspector (BG) ,Broach and
PWI(PCES), Eroacﬁ are diffnrént Units and the
applicants cannot compare their case with casual
labours working unﬁer FWI(BG), Broach; ® It is
submitted éWI(ﬁG);éroach is a2 Unit of Cpén Line.

Tt is denied that conﬁinuing casual labours working
under FWI(BG), Broach is violative of Articlés 14 &
16 of the Constitution of Iﬂdia. There is no pick
and choose practice in deploying/shifting the
applicantses It is deniéd that there is a job of
duration of 1astiné evérhwith the respondént
aufhofitiés aé the ﬁailway Administrétion has to
keep the tféins running én tracks, the ffacks are
required‘to be repaired,'the fish plates are
requiréd fo be kept intact; tracks énd sleepers are
to be repléced, étc., as allegeé. I£ is submitted
that aftnr‘constructioﬁbof p}ojects, they are
handed over to xhgﬁmpgn the Cpen Line for
mainténéhce. The Project Casuai Labours like the
applicants are to be absorbed by their origirdating
Division as per rules. In the precent case the
applicants are not retrenched bpt.are deployed/

shifted from one place to another and as such
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the averments of the applicynts recarding awarding
of contracts to the contractors by.the railway
administration are without ang merits. There i;
no illegality in awarding contracts to the
contractors. It is submitted that the applicants

o

have not given any specific details regarding
2 \ 4

contracts awarded to the contractors by the

railway administration at Broach and hence it is

, R

not possible to offer any remarks to the vague
- § ’ / .

LY

averments made by the applicants. The railway

administration has not employed labours through

A

the contractors but the labour employed by the
contractor is his own labour. It is denied that

taking the work from the contractors is against

»

provision of law. The said averments are also
vatue, It is denied that with a view to deprive

the applicants of benefit of permanency they are

A

shifted from one place to another and with a view

5

that the applicynts should hot get senio;ity at

one particular place as alleged. It is submitted

that the respondents do not have ;ny intention to
deprive the applicants of their right of screening
and absorption in any manner wha tsoever, It‘is
32x submitted that the applicgnts d; not carry
oqt theiogdgrs of deployment/shiiting,the

respondents will have no other alternative but to

retrench the applicants.aftex

vﬂ
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12, The applicynts are not entitled to any of
the reliefs claimed in para 7 of the application.
13. The apvlicasnts are not entitled to any
interim order as prayed for in para 8 of the
application.
14, Contents of paras © to 13 need no reply.

In view of what is stated zbove, the
application may be dismissed with costs.

VERIFICATION

I, B.NeMeena, age about 34 yezrs, son of
Shri R,NeMeena, working as Divisional Personnel
Officer, Western Railway, Baroda and residing at
Baroda, do hereby state that what is stated above is
true to my knowledge and informgtion received from
the record of the case and I believe the came to be

true., I have not suppressed any material facts.

Baroda ; é\/\“__\\
\

% Divisional Perscnnel Officer,
2 Western Railway, Baroda.

ibmissions

NS Shovd.. ..

ot 0 )X /92,
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VAKALATNAMA }
IN THE HIGH Gé)gl%‘l' OF GUJARAT

First/Second Appeal No. of 19

Spl. Civil Revision Application

ga‘r'g dei Dist :

igaheri ﬂnﬁuv\ QA e APPELLANTS
PETITIONERS
VERSUS
Tarmie e Th i & RESPONDENTS
OPPONENTS

i/We undersigned do hearby appoint and retain Shri R. K. MISHRA ADVOCATE,
to act, appear and plead for me/us in the above matter and in all proceedings that may be
taken in respect of any application connected with the same or any application for Review to,
file and obtain return of documents, to accept the process of Court and to desposit and receive
money on my/our bhalf in the said matter and in the applications in'cluding that for Review
and to compromise settle and/or withdraw or to agree to the withdrawal of the said matter or
any proceeding arising therein. to represent me/us and to take all necessary steps on my/our
behalf in the above matter, to ask another Advocate to hold this brief and to appear and plead
on my/our behalf if required and to do all things incidental to such acting fom me/us. I/We

agree to ratify all acts done by the aforenamed ADVOCATE in pursuance of this aurhority.

Dated this the ?U,\)\ day VoV 19 ¢G4

ACCEPTED APPELLANTS (S) PETITIONERS (S)

RESPONDENT (S) OPPONENT (S)

R.\\IS. MISHRA<J
LL. M. (ADVOCAT

Laxmi Society,

Near Ashapuri Mata Temple,
Jivraj Park, Ahmedabad-380 051.
Phone : 417858
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VAKALATNAMA

IN THE HIGH GCO&J_(B‘T OF GUJARAT

First/Second Appeal No. of 193‘3
Spl. Civil Revision Application

@C/\YO dul Dist :

@m\pU,LON\ ﬁ/v‘(}ﬂ/\\/\ ?\/tf\/5 APPELLANTS

PETITIONERS

VERSUS

RESPONDENTS

(/U\AA/W‘V X?r th,ﬁ”(/:_ OPPONENTS

I/We undersigned do hearby appoint and retain Shri R. K. MISHRA ADVOCATE,
to act, appear and plead for me/us in the above matter and in all proceedings that may be
taken in respect of any application connected with the same or any application for Review to,
file and obtain return of documents, to accept the process of Court and to desposit and receive
money on my/our bhalf in the said matter and in the applications including that for Review
and to compromise settle and/or withdraw or to agree to the withdrawal of the said matter or
any proceeding arising therein. to represent me/us and to take all necessary steps on my/our
behalf in the above matter, to ask another Advocate to hold this brief and to appear and plead
on my/our behalf if required and to do all things incidental to such acting fom me/us. I/We
agree to ratify all acts done by the aforemamed ADVOCATE in pursuance of this aurhority.

Dated this the 7O v day Nvev 19 YT
ACCEPTED APPELLANTS (S) PETITIONERS (S)
B ; RESPONDENT (S) OPPONENT (S)
AATSA
RK. MISHRA “ (D Golan e
LL. M.{ADVOCATE)

Laxmi Society,
Near Ashapuri Mata Temple,

Jivraj Park, Ahmedabad-380 051. @) Rva\o\ Cbondc an
Phone : 417858 Farkel e Row:

KL’) Sorent. M Mﬁa(




VAKALATNAMA

IN THE HIGH G(A)¥R‘1' OF GUJARAT
C_AT.

First/Second Appeal No. of 1949
Spl. Civil Revision Application

Q evyod o Dist:

gx%jkﬁd\ JQXAA/\c«« Y e APPELLANTS

PETITIONERS

.»\1

J VERSUS

RESPONDENTS
LA _ oo Q%v [ O OPPONENTS

I/We undersigned do hearby appoint and retain Shri R. K. MISHRA ADVOCATE,
to act, appear and plead for me/us in the above matter and in all proceedings that may be
taken in respect of any application connected with the same or any application for Review to,
file and obtain return of documents, to accept the process of Court and to desposit and receive
money on my/our bhalf in the said matter and in the applications including that for Review
and to compromise settle and/or withdraw or to agree to the withdrawal of the said matter or
'f‘{mhy proceeding arising therein to represent me/us and to take all necessary steps on my/our
behalf in the above matter, to ask another Advocate to hold this brief and to appear and plead
| ) on my/our behalf if required and to do all things incidental to such acting fom me/us. I/We
(] agree to ratify all acts done by the aforenamed ADVOCATE in pursuance of this aurhority.

Dated this the Jo day (voV 19§

ACCERTED -~ APPELLANTS (S) PETITIONERS (S)
' . RESPONDENT (S) OPPONENT (S)

(;fKDMSHRA > o "

LL. M. (ADVOCATE) } Shi *SHYF‘!M KUMA *Am el

Laxmi Society, L
Near Ashapuri Mata Temple,

Jivraj Park, Ahmedabad-380 051.
Phone : 417858 2
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In the High Court of Gujarat at Awmedabady
special Civil application Mo\e023 of 1989

— @)

.)_,

Wnﬁﬁkﬁmﬁ“ﬂ? S aEhghed(through Jolo€ | petietoners.

Verw: sl

Union of India and others. Yy Respondents,

30,

1% Union of India,notice to be smeﬂ thmudh General
Western Railway.mumata.m%‘

Manager

%% pivisional Rallway Manager,Westemn Ra.um.l?mtapnaqar

Bayoday
I;‘u‘utmt Engineer II,Western Railway,Pharuchg

Whereas the abovenamed petitioners have presented to thig

1 . | High Court of Oujarat at Amedabad,petition pmim g.o’ qram:.
" interim relief as prayed for in temms of pare 8 eta.Li

stated in accompanying copy of the petition,

and upon hearing Mr,R.K.Mlishra,advocate for petitionery,

the court passcs the following ordery

B A it S Dot SRR ng nk Pespondencs fodn’ trandfern
'ing the casual labourers whose names are listed at Nmemure

A fyom the plaaw! thd.r working,They are further restrained
£xom distutbi ,ud. labourers £ram discﬁwxving

thelir duties ti 1 aﬁ/s Mrect service pemitted, to
‘Respi,Nos,2 and 3 Ve

agents be and arc hereby mtics restrained f£rom trans€

It is hereby accordingly ordered that you,yocur gervants : 1

1 L

gagial labourers whome names are listed at Aanneamure A to
petition £ram the place of thedr workingand further m.m

gervants and agents be and are heredy restrained from

W these caguzl labourers fxrom discharging their
duties 1

29/6/1989 by this court,

Witness Puliyangudil Ramaiya Pillai Gokulakrighnan, Bscuire
~W193% :

Justice at Amodabad,aforesald thig 2

day of

oﬁh\

Asgistant Regi
The 21st day of m.

|

oy |

( 7( ’;z;;

June,

1)

1‘989‘

2ssistant Regigtray),

Ccm

- |

e
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' k U.NO.  jO¥G 0 /89 (Fls. 3 ) TYPED BY : G.U. PRABHU. :
. / READ BY 8/{/*/[\-1/
Copy” ool N &\ sl P EXAM BY ')l}““\’ )

Copying and Comparing

\ =00 o -
charges ¢ - ’
weorB o S v éFPICER
- To RSe P SE .
\ \ | >0 DECREE DEP ARTMENT.
Q\ |S/11/1989.

IN /THE HIGH COURT OF GUJARAT AT AHMEDABAD. .
ORDEZR PASSED BY THE HIGH COURT IN THE CASE OF 3=

1, Paschim Railway Kar anwchari Parishad,
(through its Joint Secretary

Shri Harishankar J. Gupta,
Sant Kabir Nagar, Akota, near
Railway Line, Baroda.

2. Shri Khusilal Keta, Mate,
C/0. Shri Harishankar J. Gupta,
Sant Kabir Nagar, Akota, Near
Rallway Line, Baroda. _ esseesPetitioners.

VSe

1. Union of India
(Notice to be served through the
Generdal Manager, Western Railw
“hurch Gy te, Bonbay).

2. Divisional Railway Manager,
* Western RailWay, Pratapnagar,

BarOdq. .
3. Assistant Engineer II _
Western Railway, Bharuch, ««sesRespondents.
'\d| l¢ 7
BEING xSeRe¥xk IVIL APPLIGQATICN NO. 1053 OF 1989,
IN .

SPECI AL CIVIL APPLICATION N O. 4023 OF 1989.

Y  Mr.R.K. Mishrga advocate for the petitionex.}.

COURT'S ORDER :=

e A
Otb;ér/side is served a copy. SB is extended
[ .

9 upto 24-~11=89, No further extension.
MeCeAe disbosed of. )
Sd/= R.A. Mehta, J,.

10-11-1989,

TRUE COPFY

d)\w 15’)?”)?

FOR DEPUTY REGISTRAR.
THE \S/’—L\DA‘{ OF NOVEMBER, 1989.
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NOTICE BETORE ADMIZSION

R

JUDL~T

Cil TTI"AL ADI"lE‘TS”"F'A"T‘ TV“ SRIBITAL
» AMMEDABAD BEVCH, AHMEDABAD

B.D.PATEL HOUST,

NR. SARDAR PATZL COLONY,
P.0. NAVIIVAX
AHMTDABAD-330 014,

lssved on +h

D]

220 N y ﬁﬂ!!ﬂbﬂr

R

QEGT]D T'T0.0-}‘LG f R m. . “'_.’1953’
Shri ¥husilal Keta & Ors.

R e e e e

APPLICANT (g)
e, RO RoKeMighrs

Vs
"‘ __ Union o “{ _mm -l .m._ ?’“ * __ PE3PONDENT (g5)

. ADV. MR, e SeShevde
TO; |
01l. The Union of India through
Divigional Manager, Western Railway, Pratapmagar, Darodae
022 Sre Divisional Engineer=I, Hestern Railway, Pratapnagar,
03e Chief Public wWorks Inspector (CPWI),WR, Bharuch.
Ehusilal Fete & Ors.

D

Whereas Shri avvlicant has

made an apvlication under Section 19 of the

némlnlstrfflvn T”Eaipalq Ao+ 1985, to this Tribunal,
bearing O0a ? . . B ®tated above and vhereas the

ahove ma++er is put uﬁ for hearing on 221189 |

The Hon'ble Tribunal has massed the order os mentionsd
below. *

’;
T X M T W R R e 3

Whereas the said onnllcaflon has been again fixed feo-

e 05e cﬂ’ ;
admission/interim orders on » 12 -..at 10.30 A, M.,

/+ & copy of the annlication along with the relevant annexures
is attached bearing Rean. YWo. as OA No. "‘-@3!

D

T

— e s reama e o

You are recussted to vroduce the record(s) noted

below on the aforesaid date of hearing for the nerussl

of the Mon'ble Bench of th= Tribunal,




.

Should vou wish to argue anvthing against the 4

admission of the aovonlication or issue of interim
order, you are at liberty to do so on the cdate £
or any other “ate to which the case may be adjourned,

either in person or through an advocate.
Also take notice +that in default ol ycur

appearance on the date fixed, thz cese will be heard’ ’

procended ex-parte.

Dat»e 27411089 (A Q 9 )]

I ey ey DEPUTY REGISTRAR OAY
L1 g o |¢ CENTRAL 2DMINISTRATIVE TRIBUNAL

-

¢ > Ut i, | (»)
s &/ / ,)/7 ] AITMEDABAD BEMCH
b vy e T | ~ / ; M n

4 te N q (R {\/ e LAFMEDADRAD _
. ﬁf/ 1 h

‘. an / 9

——

o e

Order passed on dtde 22.11,89

Heard MrefeKeishre, the learned advocate for the applicants

on the question of adsdssion and tatarim relief o continuation of the
stay extended by the Jujarat tdgh Court upto 2401161989 le vehemently
presgsed for admizsion smd intoriz relief on the highly gomnagsionate
qrevnd that the applicants are Vory | peopie asd iisble to be left
in very indigent circumstiaces 1f iarorim relijef and admission iz not
ar:ntede Hr.NeSeShevde, the learned advocate for the rezpmdents onlg
says that he bae W satsin lestroetizve feor the depagtmont as he is not

conversant with the case in the Cujarat i court and he will be abl
to argue in the matter only after thai. grrl Grevde saye that he may
aiven about ten deys' time for obt inatructionse. He has nothing

to say about the question of further extending the stay which is granted
by the Cujarat High Court upto 2401141989,

7o begin with, concemn should be exprossed sbout the falws in i

application. Its index page "as not been aigned the alvocate “or the
agalivantse The number of applicente is 55 according to the application,
Sut thelr number in Vakalatnames a’ds wpto 56. some of the names which
figure in the application are not traceable in the Vakalstnama. About
some of the applicents, werciy ceds fiauh awid is mentionad, neither
£ather's ror husband®s name iz mentioneds n apolication was moved

aly on behall of the advocate €or urgent hearing. The applicati:
iz grossly incompletc in the sense its last sentence has not heen
comploteds it 15 sagiaanle for the advocate for the applicsnts to take

. ecare about those jetails.

3e The mere ground thot the High Court of Gujarst hag sxtended sta
uoto 2441141989 in MisCe Civil Apslication Hoe 1053 of..1989 in Special
Ciwil Application Hoe #023 of 1989 which vas filed in the Migh Court as
carly as in JYae, 1989 and stay granted the High “ourt appars™ly
extended from time to timo upbod 241101987, 1 deem it propsr to extond
the #tay by ten days after 2401141989,

de mmwummwdwmmmmuww

\ m'mmammmmmwwmmutw a period of ten

W days {mmediately af@er 24¢11.1989. During this period of the stay., the
;;e:?gnwts should submit their reply both on interis relief and on

. e Siw




(’/;/ 4///—4/3‘“/2’)’7 Ay & B
wftr fasfd (W) ﬂtﬁowusoasmem usl

o v T et/ e unker e g A s )
.usé’f’““‘“ ux [ Uleesi$ [ U3e [ unfa #ingj [awrdl. /’ e \C (‘7

REGISTERED N
I TTE T Py
© RECEIVEDA— WSBED ————— [ LETTER/POSTCARO/PACKET/ P,

WSO & A };Z/ [9»//7//7 s // /L/f) /// 7/(

wnasale etiat i ;
ADORESSED TO (NAME) Lz — /_ i

t S goa FEAE t Bavda dai

t INSURED FOR RUPEES 3IUaiaii. ' ﬁ/y/ O éa,
fadvoradt ez U & e A
Qcre ol cidlu AEa T SIGNATURE OF ADDRESSEE /”
DATE OF DELIVERY | Vitdsalioll gectighe
o FATERE & & AT T + S ot o 3 B \
& SCORE OUT THE MATTER NOT REQUIRED T FOR INSURED ARTICLES ONLY
o a3dl ot &l o wita @8] ativii t i dlail 8awds ceql 2
\

i
¢



atR.UlLuy arfter-Figw

mAw PRAT Ib-dN faHer  cduhs

APSY T euedlal 2uld Hdl AR [@eut
INDIAN POSTS AND TELEGRAPHS DEPT.

SENDER'S ADDRESS  alisClatrRe] 2Rondf: A P W

4 : j

/’ /
Y7
/

|

mélpd,bhas',
Geniral Admpishrative Tribans:

8.D. Palel House, Navjivea ’od‘ |
Abmedabad  Goiq EEEESE




NOTICE BETORE ADMISSION

JUDL~T

i

CENTRAL ADMINISTRAT IVE TRIBUNAL

AMMEDABAD BENCH, AMZDABAD

B.D.PATEL HOUSE,

NR. SARDAR PATEL COLONY,
P.O0. NAVITVAM,
AHMEDABAD-~330 014,

Issued on the ____ = day of .. 198 .
REGN. No,0.A. 8 Jegember o
496 9
o APPLICANT (S)
shrd ¥husii=l ¥eta & Ors. ADV. MR.
V/s. Pox.f Hancia
S ek RESPONDENT (3)

Union ©F Tndias & OFE T T ADV. MR,
To,

H +S.5hevde

0ls The Union of India through
Pivisional Msmoger, Westerm Railway, Pratapnagar, Baroda.

02. &r, Divieidmel Engireex-T, Wectearn Railwey, Pratapnegar, Baroda.
03. Chief Mblic works Laspector (CPWI)§ wWR Bharuch.

g Y 4\)(
Whereas Shri khusilal. ket T 'O2S . 015 ant has

made an apolicatiokbustialketa & QB8e 11,0

Administrative Trlbunalq Act, 1985, to this Tribunal,
bearing OA Yo. lfwg | 89 stated aHove and wher@ﬁc the

v

v “
above matter is put go foryhearing on 051289

The Hon'ble Tribund®®nhas thsod the order as méﬁ%ﬁBhed

below. * 05+ 1

Whereas the said application has been again fixed for

-~

admission/interim orders on _ 2242 -5 ¢ 10.30 A.M.,

APCQQX\Qfﬂth@wﬂQQliQﬁtiQnwalong%géfﬁ:bbe—fﬁiﬁvjﬁfmgﬁﬁﬁYUT?S
1s-attached bearing R~gn. No. as OA No. __ H496 /3. 4
456 4

You are recuested to ovroduce the record(s) noted
below on the aforesaid date of hearing for the perussl
g of the Hon'ble Bench of the Tribunal.

TN . 1
f not avnlicable, |

%ﬂﬁdx{é@ﬁﬁﬁﬁlvﬁﬂhmmfx Tn eoatinontion of notdee dtd. 22,11,
'é)(t“') : y, :j '-4'-‘- :-'.3. 12035
s o {20
& —da) ner applicont poc hisn advogate rresent. Mo, ¥,S.
- shetvde lesw::»d advcaate €or the resporderts reqve't'c'[;or
“gime £iling the r*pl" Be t: 2iloved 15 “ayz tioe for the
sare. The ms@. ke posted for admission :c"@r'jlj.n(zly‘ Interin
raelief to c:on-\inue

(Now the case be posted cn 22.12.39 For Admission)




=D -

Should you wish to argue anything against the
admission of the avplication or issue of interim
order, you are at liberty to do so on the date fixed,
or any other date to which the case may be adjourned,

either in person or through an advocate.

Also take notice that in default of your
appearance on the date fixed, the case will be heard/

proceeded cx=-parte.

v}
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+
®
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o
»
(8
——
A
+ O

DEPUTY REGISTRAR
CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BEMNMCH
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* T @ FE Rar 9™
Score out the matter not required.

o381 QU 2 oot BE vl / \ ?.
T q FgAe fe . ;é B

for Insured articles only
Zqe il Gaudd ax gl Hi2

g |

\ FEH/Signature of addressee
Wrd Scldl s



oK Q. 54 ' ‘

RP.54 AT B® [

egcliy 2wd Qe 3
DEPARTMENT OF POSTS;, INDIA

N U @l
A-AET

pd
-
oL S

Sealral Abndinistraisv o
Ahmedebad Bench.
1.80. Patelt Heuse, Navjlivan *

“""""'{’kﬁlh,l,zﬁ—.—s/Pin HEREEE

Sender's address  Name-stamp of
Hiset1ad U1 Office of Posting

A TN B Al

Jagat Ahmnd - 30Lacs - §/39



NOTICE AFTER ADPMISSION
WITH INTERIM RELIER
JUDL-T

CENTRaL aADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH, AHMEDABAD |

B.,D. PATEL HOUSE,

NR. SARDAR PATEL CoLowy,
P,O., NaAVJIIVALJ,
AHMEDABAD~ 380 014,

Issued on the day of 196G ,
— Y bacember— 3
REGN, NO, 0,A/ / 19 .
496 a2

shed-Khuedlal Kota and Ora, - . . APPLICANT (S)
: ADV, MR, ,
RaKeMivhra
V/s,
RESPONDENT (S)

Unica of Inois ot Orme— 4DV, MR,

TO, Ne S SHowda

A
\

nion of Indie . e
- g:s.gimal Rollwey Menagez, Wegtern Railway, ‘ratapmagor,

Bapoda. i . ”
2« Sre Divisional Engineereie, Wegtern Reilway, Pratepmagar, \

Barodas » E \
03s Chief Publiec Works Inspector (CPuI), WR, Dheruche |\

\
\
\

[ ) o )t
[ | ek { e

Whereas Shri » applicant,

£

had made an application under'Section 19 of the Administrative
Tribunals act, 1985, to this Tribunal. &nd alse prayed for

interim relief (Qgpy/&longwish~§e;evanb\anﬁexare&ﬂa«;kmyxy

hearing Regn. No, 0a/ € 19 0) ++ and whereas the

&5

, . 2 ) —]|
Same matter is put up for hggglng on e . The
' . . ??—0 1?98”
Hon 'ple Tribunal has passed the order as mentioned below, *

Whereas the Tribunal is of opinion that a reply of
the application is called for s
That you, Respondent No, 1, 243 45 file three complete

Sets of the duly verified reply to the application,
alongwith documents in a paper-book frem by

" That you should simultaneously endorse a copy of the
reply dlongwith documents as mentioned at 5 .No, (1)
above to the applicatien.

3 You are also directed to produce the record(s) noted
below for the perusal of the Hon 'ble Bench of the Tribuna
on the date fixed for hearing,




(1) . : -
(1) -

(I1I1) -

4, The above application has been fixed for nearing on
300890 .. at 10,30 «.M, However, the application

for interim relief has been fixed for hearing on

. 300190  at 10,30 «.M. Should you wish to

drgue anything against the issue of interim order,

You are at liberty to do so on _30s01+90 so any
ether date to which the case may be adjourned,

either in person, or through an advocatce appointed by
vou for this burpose. aslma take notice that in default
of your appearance on the date fixed, the case will
be heard ex-parte.

5. = copy of the order Dated 22¢12+89 passed by the

Central Administrative Tribunal, ahmedabad Bench,

“hmedabad is typed overleaf for immediate compliance/

information/necessary action.

WITNESS the Hon'ble Vice Chairman, Central Administrative
Tribunal, shmedabagd Bench, Ahmedabad this day of

in the year 19
TDeceiber o g "
/ /&
/ y ¢
(}w\(/ /,/ /f "

DATE ; _26e12+89 Qg\g(/f;nﬂ DEPUI‘SS"REIJ/GI&JTPA%é/ / )

V7'CENLRAL ADMINISTRAT IVE '_.%BIBUNJAL

(,A 2° AHMEDABAD BENCH /[ «

1B\ '<) csSUk

T continuation of notlee dud. 25.1209° " 55/ /o
Order passod on dtds 22412489 >

p e

MreReKys Mishra, le arned advocate for t agplicant
pz;n:.to The reply which the respondents undertook to
file has not so far been filode Mre.fySeShovie 1oang
advocate for the respondents argues that the mm;:z :
order involves mere deplovment to another place and not
transfers The :prlication seems to have merits for -
consideration and is accordingly admitted. The msgmdh
are frec to file reply on merits within one month #rom
the Jate of this order to vhich the applieant may file |
rejoinder if they so chooves Interim relief is continueds
Reglstry to post the case acgordinglye.

{ Now the caso bHe posted on 30,01.90 For Further Dirvetion,
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